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ANNOUNCEMENT REGARDING AR-.
REST AND RELEASE OF SHRI V.
VENKA, MEMBER OF RAJYA
SABHA

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): I have to inform
hon. Members that | have received the
following message dated the 15th De-
cember, 1963 from the Superintendent
of Police, Chengaloatu West Kanchee-
puram, regarding the arrest ¢f Shri V.
Venka, Member, Rajya Sabha:

“I have the honour to inform you
that Thiry V. Venka Member of the
Rajya Sabhy was taken into custody
at 09.3¢ hours on 15-12-1983 at Chi-
rapakkam Police Station under sec
tion 151 Cr. P.C. and 'was released at
2000 hours on the same day.”

MESSAGE FROM THE LOK SABHA

THE ILLEGAL MIGRANTS (DE-

TERMINATION BY TRIBUNALS)
BILL, 1983

SECRETARY-GENVERAL: Madam I
have to report to the House the follow-
ing message receiveq from the Lok
Sabha signed by the Secretary of the
Lok Sabha.

“In accordance with the »provi-
sions of Rule 96 of the Ruleg of Pro-
cedure and Conduct of Businesg in
LoK Sabha, 1 am directed to enclose
herewith the Illegal Migrants (De-
termination by Tribunal§) Bill, 1983,
as passed py Lok Sabha at itg sitting
held on the 15th December, 1933.”
Sir, T lay the Bill on th- Table,

- ——

1. STATUTORY RESOLUTION SZE%-
ING DISAPPROVAL OF THE THE
PUNJAB PANCHAYAT SAMITIS
AND ZILA PARISHADS (TEMPORA-
RY SUPERSESSION ORDINANCE, 1983
II. THE PUJAB PANCHAYAT SAMI-
TIS AND ZILA PARISHADS (TEM-
PORARY SUPERSESSION) AMEND-
MENT BILL, 1983 '

SHRI SHIVA CHANDRA JHA
(Bihar). Madam, I heg to move:

“That this House aisapproves of'
the Punjab  Panchayat Samitic and

e
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Zilag Parishads (Teémporary Super-
session) Ordinance, 1983 (Punjab
Ordinance No. 4 of 1983) promulgat-
ed by the Governor of Punjab on the
11th October, 1983.”
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The question was proposed

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELO-
MENT (SHRI HARI NATH MISHRA):
Madam Vice-Chairman, I beg to move’

“That the Bill further to amend
the Punjab Panchayat Samitis anc
Zila Parishads ‘(Temporary Super-
session) Act, 1978, be taken into
consideration.”

Before it is considered by this hon.
House, I would like to make the posi-
tion clear in what circumstances I am
coming up with this Bill for its con-
sideration,

As you know. the Panchayati Raj
institution is a subject in the State
Lis in the Seventh = Schedule to the
Constitution. It is the State Legisla~
ture which enacts the necessary laws
for the establishment and-functioning
of the different tiers of the Panchayatl
Raj institution in the State. This is
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what has taken place in Punjab too.
Unfortunately in 1978, elections to
the Panchayat Samitis and Zila Pari-
shads could not be held after comple-
~tion of the elections to the village pan-

chayats on account of exceptionally
difficult circumstances. The State
Legislature had, therefore, to enact

a law entitled the Punjab Panchayat
Samitis and Zila Parishads (Tempc-
rary Supersession) Act, 1978 in order
to supersede the then Panchayat
.Samiti and Zila Parishad. The one-
year period of supersession originally
provided for in this law had to pe ex-
tended from time to time. In view of
the fact that the State Government
was examining the restructuring of
the Panchayati Raj in the State several
other contingencies also necessitated
further postponement of these elec-
tions. The State Government was
very keen to see all the Panchayati Raj
system duly erected and taking a
right-ful place in the rural society of
Punjab. With that objective in view,
the gram panchayat elections were
conducted in September, 1983 on expiry
of the 5-year term of the gram pan-
ches elected in August, 1978, It was
expected that this would be followe.!
by elections to the Panchayat Samitis
and Zila Parishads, but in order to
take the follow-up measure, it was
necessary firsy to complete all the
formalities associated with  elections
of the gram Panches. Thus, oaths-
taking of Panches and Sarpanches as
well as co-option of Panches had to be
completed for every gram panchayatl
before effective measure for election
1o the Panchayat Samitis and 2Zila
Parishads could be taken. Asg you
know, under the principal law, 16
members for each Panchayat Samitis
are to be elected from amdéhgst the
elected panches of the gram pan-
chayats falling within the jurisdic-
tion of the Samiti. Two members re-
. presenting  co-operative societies and
ong member representing marketing
committees were also to be elected in
order {o constitute the Panchayat
Samitis. These members could have
elected from  amongst themselves

3
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"four representatives to the Zila Pari-

shads from each Panchayat Samitis.
One of these four members i¢ to be
from the Scheduled Castes. In addi-
tion, there is a provision for co-cptiun
of four women members and iwo

members from the Backward (lasses,

should the requisite number be not
elected by the Panchayat Samiti,

According to the schedule drawn
u,. by the Punjab Government, it was
contemplated that all the formalities
requireq for the holding of elections
to the Panchayat Samitis wculd be
completed” by November 3, 1¢983. But
since the period of supersession of  the
Panchayat Samitlis ang Zila Poushads
was going to expire YLefore the day,
that is, 11th  October, 1985 an
Ordinance had to be promulgated to
extend the period of supersessio»  for
ancther six months beginning from
October 12, 1983, This period was
intended to enable the State (icvern-
ment to complete the elections to  the
Panchayat Samitis and Zila Parishals,

I need not reiterate here the ¢ -cum-
stanceg under which Presjdent’s Rule
had to be promulgated in tk.. State,
necessitating the suparsessicn of the
State ILegislative  Assembly. There-
fcre, an ordinance had to be jromuyi-
gated by the Governor of Punjab with
the apovroval of the Governme=nt of
Irdia extending the period of siperses-
sion of the Panchayat Samilis and
Zila Parishads for a pering of six
months beyond October 11, 1983.
Since the promulgation of the Ordi-
nance, the formalities regquired to
be observed for the election of Gram
Panchayats have been completed. But
it is considered that conditions in the
State as obtaining now, may not per-
mit a free and fair election to the
Panchayat Samitis ang Zila Parishads.
We have therefore, been <comvelled
to seek further extension of the period
of supersession of the Founchayat
Semitis and Zila Parishads fer a period
of six years peginning from 12th
October, 1978. It is gur e~rnest hape
that conditions in the Stat> would cer-
tzinly come back to normi! so as to
enable the electeq Panchayat bodies 10
come back to their own and functiop
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normally. With these words, 1 com-

reend the Bill for your sympaibetic

consideration.
The question was proposed

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): The¢ Resolution
and the Motion are now opsn for dis-
cussion. Shri Debendra  Nath Baiman.

*SHRI DEBENDRA NATH BARMAN
(West Bengal): Madam  Vice-Chair-
man, I shall speak in Bengali. The
Punjab Panchayat Samitis and - Zila
Parishads (Temporary Supersessioi)
Second Amendment Bill, 1983, is
under discussion in the House today.
In regard to this Bill, I would like to
say that Panchayat system is a local
self-Governmeiry institution. This in-
stitution enables the peosle to parti-
cipate in the adminisfration directly.
It establishes direct link with the
people. It also encourages local initia-
tive. Through  this  institution, all
Welfare and  development activities,
undertaken by the Government, are
carried out with active cooperation of
the people. But such an institution is
being killeq through this Bill as it re-
flects the intention of the Government
" 1o that effect.

Madam, during serious  disturbances
in the Punjab, elections for Panches
and Sarpanches were held. Even dur-
ing President's rule. the dailes of elec-
tions were announced. What special
circumstances led to the cancellation
of elections for the Panchayat Samitis
and Zila Parishads later?

Madam, I shall tell you the real

faets, During President's rule some
Congress(I) Leaders put pressure up-
on the Governor to postpone the elec-
tions. The basic reason is that
Congress(I)  Ministers were not in
power in the Punjab. Conseguently,
they were unable to exert their in-
fluence upon the rural population as
they usually do at the time of elec-
tions. They apprehendeg that they
would not be able to influence the
voters through money power. .So they
*English translation of the original
speech delivered in Bengali.
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expected that the verdict of the peo-
ple would go against them. In order
to avoid definite defeat in the elec-
tions, the Congress(l) leaders got the
Panchayat elections postponed delibe-
rately. /

Madam, the present situation is no®
worse than the situation that developed
in the Punjab at the time of imposi-
tion of President’s rule there. So there
was no necessity for the postponement
of elections during the days of Presi-
dent’s rule. What was the result of
tnis  postponement? All  democratic
activities in the rural areas of the Pun-
jab ceased to exist. Democratic life
would have eased the present {roubled
situation in that State. So the pretext

under which the Government posipon-

ed the e}ections is not justified.

Who is actually responsiple for the
present situation in the Punjak? The
present situation there ig actually
created by the ruling Congress(l)
Party. If the Government had taken
determined steps earlier {o solve the
problems of the Funjab, the present
difficult situation there woulg not
have arisen. The problems there would
not have become complex if the (Co-

-vernment had accepted all the genuine

demands of the ggitators.

Madam, it is the long tradition of
the ruling Congress (1) Party to
snatch away the democratic rights of
the people by postponing elections to
Panchayats. Through this Bill the
ruling Congress (I) Party wants to
maintain that tradition. I can cite
the example of West Bengal. That
State was under Congress rule for the
last sixteen years and during that
period no elections to  Panchayats
were held. What was the reason?
The present situation in the Punjab did
not prevail in West Bengal. What
made the Government of West Bengal
to suppress the Constitutional rights
of the people? This Congress(l) Party
is interested in depriving the peaple
of their democratic righls. That is the
experience we have ubout this party
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in  Wesi Bengal., If the people of

West Bangal had not brought the left
Pari»g o power, the Panchayat elec-
tions would not have taken place there
till today.

The left Front Government held
Panchayat elections timely in West
Bengal. Conseguently, the Panchayats
are enjoying more Constitutional and
financial powers with the blessings of
{he State Government. With Pancha-
yvats coming to power there, all
schemes formulated py the State Go-
vernment for the benefit of the rural
population are being carried out by
the Panchayats with active coopera-
tion of the local people. The Stafe
Government has been able to establish
links with the rural people . through
ihese bodies. Tr.2 institution of
Panchayat has insnired the rural
people o take inikastive in their own
welfare. The people are developing
fellow-feelings. All Governmental
schemes for the hszefit of the rural
pecple are gainings success because of
direct participation -={ the people in
them,

Madam, democracy should be estab-
lished in the Punjab in order to tackle
the present situation there. Democratic
rule will ‘enhance cooperation among
people. Government Schemes cap be
rightly implemented through mutual
cooperation among people. But for
want of democracy in the Punjab, Go-
vernment has failed to generate good-
will and patriotiem among  people
there,

The Congress(l} Party is in favour

of maintaining the rule of a pariicu-.

tar clase.  With-this end view, they
-wuri 1o exploitation  of people by
snatching  away  their democratic
rights. They usually take shelter under
such Black Acts as the present one
in order to perpetuate their exploita-
tion of the people. Since ihe present
Bill is anti-democratic and anti-people,
I cannot support it. I oppose this Bili
*>0th and nail. '

Amde, Bill, 1983
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THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Thank you. The
Mover of the Resolution is not here.
So the ‘hon, Minister. ...
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THE  VICE-CHAIRMAN  (SHRI

DINESH GOSWAMI): Let us leave at

‘hat the controversy. It is true, as I
have the experience in the llouse,
that we have carried on, 1 think,

with oné or two Members frem this
side and one or two from that side
ang more persons in the gallery. But
I hope it is the du'y of Members to
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THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Will you kindly
help yourself to sitting? I am not
speaking of the Opposition or the rul-
ing party. More Members should
attend the House. 1t is the responsibi-
lity of every Member. ‘The hon. Minis-
jer is to reply,
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THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMID): Mathurji, do
not co-operate to the extent that nome
of you remains present and let the
get things passed. At least draw a
line. The hon. Minister. Let us hear '
him.

SHRI HARI,NATH MISHRA: Sir, |
hag been listening to the speeches of
three of my friends from the Opposi-
tion with uimost care. In view of the
statement already made by me, 1 feel
that probably they were not as atten-
tive in listening to my statement as
they should have been or could have
been, Now, Sir, may I know from
my hon. friends whether, in the year
1978 when this move for supersession
of the then existing panchayat samitis
and zila parishads was made, the
Congress(I) was in nower or the Akall
and the Janata Party combine? Who
moved for the supersession? ({nrerrup-
tions)

I did not interfere.  Kindly.

Is it not a fact that in August 1978.
elections to the gram panchayats were
held by the then State Government
which was - a Congress Govern-
ment? But subsequently they some-
how stoppeq the process. I did not
impute any motive in my statement or
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otherwise hecause they migh; have
their own ideas, and in fact the
wearer knows where the shoe pinches.
We sitting here should not sit in
judgement over what the State Go-
vernment does, who time and again
wanted supersession,

Now I have peen asked: The Cong-
ress Government came to power in
1980. Since then why have we not
been moving for election to the gram
panchayats? The simple answer is
that the gram panchayat elections
were helq in - August, 1978 for five
years, And the term of five years has
lapsed in August, 1y83. In September
the then Darbara Singh Government
. moved for electioen, and in fact the
processes for the gram panchayat elec-

tions are complete, In fact, to e fair

aisg ' to the present President’s rule
headed by Shri B. D. Pande, well, co-
option of members, oath-taking etc.
have been completed. Now only so
far as the formulation of the panchayat
samitis and the zila parishads are con-
cerned, which -involve election from
the electora] colleges and co-option of
members, well, these are creating
some troubles. And considering the
situation in Punjab as it is, the Gover-
nor in the Council has asked the Union
Government for extension of the period
for one year. It does not mean six
yvears. The utmost period is till some
time in October, 1984. Now already
we are in December, 1983, But even
during President’s rule, if the State
Government over there, headed by
the Governor, Shri B, D, Pande and
his advisers, thinks that normaley has
returned, there is no bar absolutely
in running the whole gamut and in
putling on a sound footing and runn-
ing these grassfoot parliamentary
democratic  institutions. There is
absolutely no bar. If, as we all want
an elected Government, popular Go-
vernment, is returned, well, it would
be free to complete the process and
to have the Gram  Panchayats, the
‘ Panchayat Samitis and the Zila Pari-
shads running on a sound footing and
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“running the whole show. We also con-

sider that the Panchayat Raj institu-
tion are, in faci, the basic parlia-
mentary institutions at the ground
level and we. would be the happiest
persons, probably happier than Oppo-
sition Members, to see them run on &

soung footing. Tha; is all Thank
you.
THE VICE-CHAIRMAN (SHRIL

DINESH GOSWAMI): Now I shall first
put the Resolution to vote. The ques-
tion js:

“That this House disapproves of
the Punjab Panchayat Samitis and
Zila Parishads (Temporary Super-
session) Ordinance, 1983 (Punjab
Ordinance No. 4 of 1983) promulgat-
ed hy the Covernor of Punjap on
the 11th October, 1983.”

The motion was megatived.

THE VICE-CHAIRMAN (SHR!
DINESH GOSWAMI): Now T shall put -
the Motion moved by the hoh. Minis-
ter to vote. The question is:

“That the Bill further to amend
the Punjab Panchayat Samitis and
Zila Parishads {Temporary Super-
session) Act, 1978, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHR1
DINESH GOSWAMI): Now we shall
take up clause-by-clause consideration
ot the Bill.

“Clause 1’, the Enacting Formula  and
Bill.

Clauses 2 and 3 were added 1o the
the Title were added t» the Bill,

SHRI HARI NATH MiSHRA: Sir !
beg to move:

“That the Bill be passed.”
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The guestion wis put gnd the motion
was gdopted,

THE VICE-CHHAIRM AN (SHR!
DINESH GOSWAMI): The ' House
stands adjourned to reassemble at 11
oclock: on Monday.
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The House then adjourbed
at forty-three minutes Pl
five of the clock, till eleven of
the clock, on  Monday, the
19th December, 1083.
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